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NOTIFIGATION
INCOME ~TAX

No. 130 (F,No0.404/235/72-ITCC): In exercise of
clause (iii) of clouse (44} of Section 2 of the
1961), the Central Government kereby suthorises
Gazetted Officer of the Central Government to e

[A
LE
TNSURANCE)

[: THE 30 JWNE; 1972.

the powers conferred by sub-~
Income~tax het, 1961 (43 of
Shri N.L. Mittal who is a
tercise the powers »f a Tax

Recovery Officer under the said Act.

2. This Notification which supersedes Notifichtion No. 200 (¥, No. 404/26/
71~ITCC) dated 24th June, 1971 shall come intc force whilk imsediate offect.

The Manager,
Government of India Press,
New Delhi. o

No. 130 (F. No. 404/235/712~17CC):

Copy forwarded tot-

Sd /-
. (A.Ko Nasta)
Under Sceretary tolthe Government of India

1. 411 Commissioners of Income~tax,

2, A1l Acdl, Commissioners of Income-tax.

3. 411 Directors of Inspection. )

4. The Director, IBS(DT) Staff College, Negir.

5« The Conptroller & Auditor General of Indig, New Delhi (25 copies)

6. The Chief Secretary, Governmeftt of Rajastian, Jaipur.

T« The Accountant General, Rajasthan, Jaipur

8. 411 Sections/Officers irn the Soard's offide.

9. Shri P.B.Venkatasubrapanian, Joint Secretgry and Legal Adviser,

Ministry of law, New Delhi. '
10, Bulletin Section ( 3 copies).
11. Guard file. _ [M
' Under Secretary +d the Governuent of India

500 Copies : '
No. CC/ITCC/313/122/RSR/T2 =~ 15112




